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MR. CHAIRMAN: The question is
specific and the answer is also specific. You
have asked something else. Mr. Khurshed
Alam Khan.

SHRI KHUSHED AILLAM KHAN : Apart
from the rural industrial labour, there is
the landless rural labour. They do not have
basic facilities like housing, drinking water
and medical facilities. What is being done
about it?

SHRI K. V. RAGHUNATHA REDDY:
Sir, if the hon. Member wants a reply, I
can only tell him that I come from a rural
area and I know what it is.

MR. CHAIRMAN : Next question.

Provident Fund of Bara Shoe Company

*92. SHR1 S. G. SARDESAL:
SHRI KALYAN ROY:t
SHRI BHOLA PRASAD:

Will the Minister of LABOUR be pleas-
ed to rcfa to the reply to Unstarred
Question 1160 given in the Rajya Sabha on
the 7th March, 1975 and state:

(a) whether ir is a fact that the Provi-
dent Fund Commissioner in his 1eport has
admitted gross irregularities hike violations
of certain conditions of exemption and loss
to the workeis on the provident fund con-
thec working of the Bata

tributions  in

Shoe Company;

(b) if <o, what are the details of the

report;

(c) whether the report of the inspection
of the Company under Section 209(4) of
the Companies Act also pointed out to
various iiregularities;

(d) if so, what are the details thereof;

(¢) when Government had received these
two Teports;

(f) whether any action has been taken
against the management for irregularities

1The question was actually asked on the
floor of the House by 8hsi Kalyan Roy.
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pointed out in these reports; if so, the
details thereof; and

(g) if the reply to part (f) above be in
the negative, .the reasons therefor?

THE MINISTER OF LABOUR (SHRI
K. V. RAGHUNATHA REDDY): (a) and
(by The Cential Provident Fund Com-
missioner in his report has pointed out that
certain conditions of exemption have been
violated,

(¢) and (d) Irregularities like improper
maintenance  of accounts, violation of
Provident Fund rules, delay in transfer
and investment of Provident Fund accu-
mulations, delay in audit of accounts of
the Fund and improper constitution of
Boaird of Trustecs have been pointed out
in the report of inspection of the company
carricd but under Section 209(4) of the
Companies Act, in so far as Employees’
Provident Fund is concerned.

(¢) The reports from the Central Provi-
dent Fund Commissioner and the Depart-
ment of Company Affairs were rcceived in
the Ministry on 3rd September, 1974 and
18th February, 1975, respectively.

() and (g) The Provident Fund Autho-
rities are taking action in consultation with
the concerned lcgal adviser. Further inves-
tigatton has to be done by the Central
Provident Fund Commissioner.

SHRI KALYAN ROY: Sir, this is one
of the biggest scandals committed by oune
of the biggest multi-national company, that
is, Bata Shoe Company which wmisappro-
priated provident fund amount of the
workers to the tune of Rs. 10 to 20 crores
of rupees in collusion with the Provident
Fund Commissioner’s office and with the
support, unfortunately, of very high offi-
cials of the Labour Ministry. Sir, 1 am
very sorry to hear what Mr. Reddy said.
This question had been raised in this
House since 1971 and every time I have
found Mr. Reddy, who is the Labour
Minister, replying that this is under investi-
gation. Sir, on 4th May 1973 he said the

. wegtter is under investigation, There have
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been all kinds of irregularities that you
can think of, not misappropriation, but
outright provident fund irregularities, non-
payment of provident fund contributions,
aon-investment of the money, cxclusion of
larae number of workers, misappropria-
tion of provident fund amounts.  Again,
Sir. on 23rd November, Mr. Reddy said
that the investigation was in progress. On
16th March 1974 Mr. Reddy said that it
was under consideration of Central Provi-
dent Fund Commissioner. On the 27th
April, 1974, Mr. Reddy said that investiga-
tion was vet to be completed and Company
Affairs report was awaited. Now, Sir, the
Company Affairs report was placed before
this House on 3rd March 1975 where it was
stated that various sections of the Com-
pany Act and Income-tax Act had heen
violated. And lastly, $ir, on 7th March Mr.
Reddy said that the Provident Fund au-
thorities have furnished a report after com-
pleting necessary  investigations and the
matter was under further examination and
will he flinalised as soon as possible. Here
is a case of misappropriation of the pro-
vident fund money amounting to Rs. 10 to
20 crores. [ oot is still going on. My question
is, May I know whether any one of the
Directors of the Company has heen prose-
cuted so far and whether as per the re-
commendations of the Provident ¥und Com-
mitice who stated that there is a gy,
facie c¢ase for cancellation of exemptlon,
has the cancellation becn done, has the
exemption been cancelled? What action has
been taken?

SHRI K. V. RAGHUNATHA REDDY:
Sir, I do not want to enter into a contro-
Versy

MR. CHAIRMAN : He has placed only
the history; you can reply to the last
question.

SHRI K. V. RAGHUNATHA REDDY:
In respect of dates that he has mentioned,
I have nothing to say except that it is
correct. The whole polnt that may be ap-
preciated by Shri Kalyan Roy is this that
these reports have been received but what
ever action may be called for, must be in
conformity with certain procedures and in
conformity with the legal advice. On 3rd
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Fund Commissioner had been received and
on 18th February, the Company Affairs
report had bees received. However much
one would like to take very guick action
in these matters, these are very complicated
matters and if we have to cancel the
exemption that had been already given,
naturally, under the principles of natural
justicc we have to see whether a notice
has to be given or not. Thesc are matlers
that will have to be decided upon after
taking proper legal advice in these matters
otherwisc if we take any hasty action in
these matters, what would happen is, some-
times the parties concerned may go to a
court of law. I do not want that this should
lead 1o litigation. As far as the Ministry
is concerned, we will have to be properly
advised on various legal questions before
we contemplate any action.

SHRI KALYAN ROY: Sir, you must be
disappointed as I am. The matter has not
started vesterday. The matter is going on
for the last 13 years. Therc has been a
dcliberate, consistent and determined loot
of the workers’ provident fund by one of
the Inggest companies of the country. He
said  he s still consulting legal offiaals.
What has he becn doing so long? [ want to
what s the total loss which the
workers suffered because of misappropria-
ton and is he going to take any action?
I want to know what is (he total loss and
when his consultation with various lawyers
is gomg to be completed and what action
is he going to take against the Board of
Directors?

linow

SHRI K. V. RAGHUNATHA REDDY:
Fven with regard to the total loss, how-
ever much I would like to tell Mr. Kalyan
Roy. since there is an opinion expressed
that it is only a technical mistake that has
been committed—though I do not want to
cxpiess any opinion on that—we want a
further investigation on this point. That is
why  some delay is taking place. The
opmion expiessed is, even with rtegard to
some of the entries, they are certain tech-
nical  mistakes.  Whether  they are
technical  mistakes or whether they have
been mistakes wilfully made, is the ques-

September, the report of the Provident ; tion
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SHRI KALYAN ROY: How much loss
has been incurted during the last twenty
years?

SHRI K. V. RAGHUNATHA REDDY:
The difficulty, Mr. Kalyan ‘Roy, is this
1f I give any figure or express an opinion,
I may be helping the company.

SHRI KALYAN ROY : He did nat reply
to my second question. When 1s the legal
consultation likely to be finished?

MR. CIAIRMAN : According to the re-
port received, have you got any figures?
Otherwise, you may say that it is not cor-
rcet and i¢ is not in the report.

SHRI K. V. RAGHUNATHA REFEDDY:
Accotding o the reports received, prima
Jurie the opinion is they are errors of a
technical nature. I may make it very clear
that I am not accepting this kind of
opmion 1 wanted jurther investigation on
certain aspects.

MR. CHAIRMAN: Therefole, you are
not in a position to say.

SHRI K. V. RAGHUNATHA REDDY:
I am not in a position to say immediately.

SHRI A. G. KULKARNI: T am really
surprised  that  this  question is being
raised in this House for the last two years
and, as has rightly been pointed out by
niy colleague, the question is a very serious
one to us. Looking to the Minister’s per-
formance outside, he is very radical in
advocating actfon against multi-national
companics  and foreign-owned companies,
but when he is in office and at his table
m the department, Sir, he is just like a
Jamb. 1 do not understand it when Mr,
Raghunatha Reddy savs that though the
report has been received, he is himself not
very hapf)y that the mistake s technical
Here the Member has drawn his attention
to it and he has also confirmed that the
formation of the trust is fraudulent. Look-
ing into all these aspects, will the Minister
assure us that at least before the next Ses-
sion, action will be initiated and the direc-
tors prosccuted? That is the minimum he
can do looking to his 1adical posture out-
side.

MR. CHAIRMAN :
That is all.

He will attempt it.
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SHRI K. V. RAGHUNATHA REDDY:
I do not want to go into the adjectives
used by my good friend. We can discuss this
question outside the House, not here. Why
I am fecling somewhat hesitant to say cate-
gorically about certain matters is this. There
wele Lwo points viz., prior to the enforce-
ment of the law on provident fund and
after the Provident Fund Act came into
lorce. Some third party has been constituted
to look 1nto the transference of the previous
amounts. That is what they say. There are
some technical mistakes committed by them
in the transference of the amounts. Whether
1t 15 a technical mistake or a wilful mistake,
[ am not able 10 express an opmion. H I
exptess an opinion now, it may go one way
or the other. 1 do not want to take the risk
of expressing an opinion, where accounts are
and balance-sheets are involved.
The matters relate to nearly twenty years
from 1956. It is true that Mr. Kalyan Roy
had drawn my attention to this in March,
1973 After this, we have taken necessary
action tor the purpose of getting this com-
pany inspected and the reports are available.
Alter going through these reports and after
getting proper legal advice, it will be gone
into. I cannot immediately give a time-limit,
though 1 would like to say that at least
within a period of two or three 1months we
may be in a position perhaps to arrive at
a decision.

SHRI N. H. KUMBHARE : sir, there has
been inordinate delay in initiating action
against the management of Bata Shoe Com-
pany, Now the moment the Provident Fund
Act is violated, the management becomes
liable for action under the Provident Fund
Act. We would like to know whether there
was teally any problem to deal with the
cmployer for lapse on their part of contra-
vention of the Act. We would like to know
whether any action has been taken under
the Provident Fund Act according to which
the employer also becomes liable for contra-
vention of the provident fund amount.

SHRI K. V. RAGHUNATHA REDDY :
It is not a question of explaining what the
provisions of the Act are, which provisions
dcal with prosecution. The hon’ble Member
is a very learned lawyer and he knows what
the provisions of the Act are The only

mvolved
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question is whether any action was taken |
for the purpose of launching prosecution
for the violatdon. Now the first thing is
whether there was a violation hefore we
launch a prosecution. A procedure will
have to be followed and there is a process
of investigation with regard to this.
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SHRI K. V. RAGHUNATHA REDDY:
I do not think that the facts which have
been alleged are correct. It would not be
a mere offencc under the Provident Fund
Act, but it would be also an offence under
the Indian Penal Code. I am not aware
of the law of limitation as far as the
Criminal Procedure Code is concerned.

SHRI G. LAKSHMANAN: Sir, I am
going fto suggest a new name for our
Labour Minister. When a poor man com-
mits a mistake or misappropriates some
amount, immediately he is handed over to
the police. But when a capitalist or indus-
trialist commits a mistake misappro-
priates an amount, the Ministcr defends
him. Therefore, will the Minister consider
the name of the Labour Minister being
changed to Minister for Capitalists and
Vested Interests. There should not be a
Labour Minister in this country because he
is not in favour of labour. Therefore, will
he consider and change his name to the
Minister for Capitalists and Vested Interests.

SHRI K. V. RAGHUNATHA REDDY :

I do not have any serious objection if they
set such precedents with Taml Naduy.

or
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4{Letter exchanged between Prime Ministers
in India and Pakistan

*935. SHRI RAJNARAIN: Will the M-
wster of EXTERNAL AFFAIRS be pleased to
state:

(a) what are the subjects covered m the
letter dated the 25th March, 1975 wuitten
by the Prime Minister in reply to a lcetter
from the Pakistan’s Prime Ministcr Mr.
Bhutto on the 25th February, 1975; and

(h) whether Government will place co-
pies of these letters on the Table ol the
House?|

+[THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL  AFFAIRS
(SHR1 BIPINPAL DAS): (a) and (b) A
statement is laid on the Table of the
House. |

Statement

1t will not be desirable to release Prime
Minister's letter of 20th Maich and Pak-
istan Prime Minister's letter of 25th Feb-
ruary, without clearing this with the Go-
vernment of Pakistan. sub-
stance, Prime Minister sfated in ha letter
of 20th March that we welcomed Pakis-
tan's assutance thag Pakistan continued to
look on the Simla Agreement as the basis
for developing good neighbourly relations
between the two countries. Further that
we lelt strongly  that  (he  Sunla process
should not be impeded, much less siffer a
setback. In this context, the invitation to
the Pakistan Government to send a delc-
gation for talks on civil aviation and other
matlers was reiterated. However, I'rime
Minister expressed the hope that in the
meanwhile, the atmosphere would he made
conducive for consiructive talks.

However, 1m




